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LUcCancw BLLC. , (LT how . x/"KC\
Criginal applicnticn #io. 318 of 1991
Krishan Kumar Singh veeeees Applicants.
Versus

Unicn c¢f India & crs, eessess Respondent.

Hon'ble #r, Justice L.C.Srivastava, V.C,

hen'ble Fr, K,Cbeyya, Mepberw=A

(8y Hon'ble ¥r. Justiee U,C.Szivagtava, V.C.)

The applicent was appointed as Extra
Departmental Delivery Agent {£.0.D.A.) in the
year, 1982 .by the Sub Divisienal Inspector (North,
Post (ffice, Sitapur., In the year, 1986 the
e¢pplicont was imslicated in a case under section
302/34 1.P.C, The F.I.R, wes lodged against
him at P,S5.Kotwcli, Sitapur on 12.1.1986. The
epplicant uas also érr&stcd For Criminal case and
later on he wes cocnvicted for life impriscnment,
In appeal he was bailed out &nd the sentence was
stayed. As the ag,licant was sent te jail he uves
ordered tou be put off from dﬁty vide order datec
31.1.1986, but wes tiken back on duty on 5th,
December, 1987 during the pendency of the.criminal

trial,

2. By this appiication, the apglicant h?sx
pr-yed that altrocugh he 'cinzd cuty =n 17.2,158°,
but after ccnviction, notwithstanding the Fogt
that he has been bailezy cut enc the sentence hes

been stayede. The applicant wds served -~ order
Y pp

" deted 14,1.1591 dismissing him from service fros

the date of conviction which ordesr is uncer

challenge.,
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The plur on behalf of the zpplicant is

at
his aprecl ~gsinst the uaid crder is pending,

the matter is subjudice and the applicantiuho

hes Eeen cnlarged on b~il and hes been working

after revocation cof the cut off from duty and he

could not be dismissed from service and that toc

without the.e bein, &ny proceedings.

As matter
cf foct, article 311 eof the Constitution of Indis

]

envisages certain ceses in which @ person cen be

The instant cace is @

cismissed frum dutf without there being an enquiry.
# croe of

thrat nature,
4, Undcubtecly, the Tribunel is not competent

that, notuithstanding the nunishment, in vieu cof

serious noture of the chrrces, wvhich is ewident
from the finding ¢o arrived =%, tc pass an order
or ~end the matter to ths couapctert Authoritics.
Sut, in the instesnt

the narlicrnt hrs
been convictced cn charye under

) scction 302/32
I.F.2, it is not «

3 ip which
ics to be mide ot

o

the interfersrce
7z he convi-ticn
even th

szrt

o
+

i1l stords

ence nas becn cotoyed,
The recpondents are

rights to dismiss
the applicant withcout holdirg ¢ny oncuiry,

Rs
cucn the applic tion dus.rves tc be dismissed, and
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is nccerdingly disaissed..

Se In cese, the spplicint ulticatsly succegds
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ain apjly for reirstete-ent
in sarvice, ubich will “e ennsidzred by the

dep? rtment in a:rccrdarce with law,
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